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Privileges of Non-Tribals in Shillong
‘1106, SHRI SUDHIR RANJAN MA-
JUMDAR : Will the MINISTER OF
HOME AFFAIRS be pleased to state :
(a) whether permanent. non-tribals in
copsiderable. number of non tribals living
in Shillong whose forefathers came there
more than 130 years ago when the British
Government made Shillong the Capital of

the than Assam, covering Assam Valley,
Surma Valley and Hills of the region;

(b) whether, as permapent residents of
Shillong, they are entitled to all the privi-
leges and rights given to a citizen what-
ever may be their religion;

(e) if so, whether they are enjoving those
rights; and
(d) if net, the reasons thereof ?
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN  THE MINISTRY OF HOME
AFFAIRS (SHRI MM. JACOB) : (a)
A considerable number of non-tribals are
living in: Shillong for many decades.
(b}, to-¢d). The permanent non-ttibal
_ residents of Shillong enjoy privileges apd
rights as citizens of this country subject
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to’ restrictions imposed under provisions ‘of
Sixth - Schedule to the Constitution.

Succession Certificates to the Non-Tribals
in North Eastern States

1107. SHRI SUDHIR RANJAN
MAJUMDAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether permanent non-tribals in
North Eastern States are finding it difficult
to eet Succession Certificates for transfer
of land or permission for sale or purchase
of land in their home State in Meghalaya;

(b) whether the Autonomous. District

- Council there is withholding permission in

land matters for these permanent residents
who heve nowhere else to go now;

(¢) if so, what is the number of such
cases that are pending;

(d) whether these peaple are treated as
minorities either as ethnic groups or as
religious groups; and

(e) if so, whether they are given all
the facilities - given to the minorities,
elsewhere ?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF
STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. M. JACOB) : (a)
to (c) The State legislation  goveining
transfer of land prohibits transfer of land
from tribals to non-tribals. The Succession
Certificates in. the Meghalaya. are issued
by the Autonomous District = Couucit
Courts in case of land/propeity being
passed on to legal " heirs.. Some " reports
have been received pertairing to red-ta-
pism, etc. in producing such Certificate’ by
ron-tribals in Shillong.

(d) The non-tribals as such are mnot
treated as cthnic or religious minorities in
North Fastern States.

(e) Does not arise.

Pending cases for grant of Freedom Figh-
ters Pension

1108. SIIRI H. HANUMANTHAPPA :
Will the Minister of HOME AFFAIRS
be pleased to statc :

(a) what is the number of applications

from Karnataka that are still rending for
grant of Freedom Fighters’ Pension; and



